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Orders of the Tribunal 

OA 199/94(Bajrang Lal.Bairwa vs. UOI) 
MA 255/94 (Union of India vs. Bajrang Lal B~irwa) 
RA ·38/94 (union of India vs. Bajrang Lal Bairwa) 
Olt 51/94 (Bajrang Lal Bairwa Vs. Union of India) 

Mr. R.N. Ma.thur counse 1 for the applicant 

Mr. M. aafiq . CQunsel fer the respondents~ 

In·OA no. 317/92 (Bajra.ng Lal Bain~a vs. 

union of India), submission was made by the 

respondents (union of India} that the Enquiry 

Officer has been changed and in the light of .this 

·submission, the proceeding in OA no. 317/92 were 

drawn. 

2 • · Union of India has filed RA as we 11 as . 
application for COndonatictl. Of delay, rating thereir 

th~t the submission which was made bJ: the advocate -
i' I ' 

was on the basis of information supplied ·to the · 

advocate • Th~ informaJ~on was net coreectly · suppliet 

and as · ~ such they want the matter to. be recalled 

by way of filing a RA. They also prayed that the 

delay in the Review should be condoned and submissi 

in the CP for makj,ng false submission in the court 

ani this petition has been registered as CP Sl/94. 

/ Applicants also filed OA no. 199/94 (Bajrang La.l 
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Bairwa vs. Union of Irdia} on account of subsequent 

·notices received by him sent by the same authority. 

Thus the mistake was committed \-1hicn in the light of 

filing of the OA & CP by the applicant and RP and 

condonation of delay by the respSondents (Union of India) 

Parties agree that the RP s~ould be accepted, delay 
. . 

should be condoned and OA no. 317/94 to be ~viv~d ::,::··.:. :-
' 

and should be called afresh and the stay order gran~~d 
. ' . 

earlier in OA no. 317/92 should continue til); the 

disposal of the· OA. . t I 

>,·· ... ·/.' 
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It \ttas also agreed upon that the applic'an~ ~.1.!1·. 
t:ithdraw CP no. 51/94 and OA n~. 199/94 both {Bajrang 

Lal Bairwa Vs. Union Gf India). In the light of the 

communication an:J. agn:ement between the part ~s, 
i 

' 
applicant,··"l is allowed to withdraw the OA no. 199/94 

and CP no. 51/94 (Baj rting Lal Vs. Union of Imia.). 
and 

Application for RA mm condonation of del~y is also 

accepted as agreed between the parties. we di::-ect that "'1111111111 

the OA no. 199/94 an:i CP no. 51/94 may be treated as 

withdrawn an:l disposed of. YA 255/94 and RA 38/94 stan:ls 

disp•:•sed of • .RR is accepted. In the result, we further 

direct that in consequence of the di.tE;cticn given in 

OA no. 317/92 (Baj rang Lal vs • Union of India) stands 

re,rived and the order of disposal is r~called. Stay 
-..,... 

granted in that oA no. 317/92 shall continue till the 

next du. Put' 'up on 7 .11.94. 
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